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Mise Petition 

Contempt Petition No.____J2JO 	-\.A R 

. 4. ReviewApPHC3t 10fl 

VS_UfliOfl of India & G's 
Applicant 

dvocate for the  

v. 	.: . ...... 

kdvocte for the flespondant(S)... 

; 

	

6.7.2007,. 	Heard Mr.A.Ahmed, learned counsel 

for the Applicant. 

Issue simple notice to the alleged 
CA 

.., 	 r 	
contemriers/respondents 	to 	explain 

19  
whether orders of this Tribunal have been 

u / 
	

complied with or not. 

oQ 	 . 	 Post the matter on 31.7.2007 

R- Vice-Chairman 

/bb/  

31.7.2007 	The 	alleged 	contemners/ 

	

Respondents 	entered 	appearance 

through Mr.G.Baishya, learned Sr. C.G.S.C. 
Y. and prayed for some more time. 

Post the matter on 30.08.2007. 

• 	 •• 	 . 	 Vice-Chairman 

D 	 / / 

Lj pz/ 

01— - 	 • 	_____ 
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j 	 30.8.2007 	Mr..Bdishya, 'earned Sr.C.G.S.C. 
d 	

. 	 appearing for the ResponJients submitted 

that Respondents have deided to comply 
.... ..... • with the order and requsted for some 

time. Four weeks time is ~ranted forthát 
purpose. . 

PIA 	 Post ori 4.10.2007. 1 

/bb/ 
2v  

404. 10.07 iepiy has been ified 
• • L- 	 L)r.J. .Sarkar, learned Standing 

apg. for the Ravay in Coin  
}4o - 	 after se i  g copy on Mr.p<i 

learned c sel appearip' 

- 	 applicant; he eeks adjo 	en 
3 	

. 	 matter to ob 	ins ctions I 
applicant Prayer is owed. 

Call this 	tter e .11.2007. 

un 

04.10.07 	None appears for thLapplicant, 
nor the applicant is present However, 
Mr. G. Baishya, learned Sr. Standing 
Counsel, appearing for tte Central 

M 	 Govemment) is present Call this matter on 
29.11.07. 

c$ lit 	 4 
eush—imm) 	MonoranjanManty) 
Member(A) 	Vice- Chairmm 

Im 

\ 

Vice-Chairman 

dSikdar, 

or the. 	 - 

jinthis
, 

 

the 

1. • •1 

ianty) 	,• 



C.P. No.12/2007 

29.11.2007 
	

No one is present for the Petitioner. 

4-A- 
c: 

CQ4- 

cAD 

Mr.G.Baishya, learned Sr. C.G.S.C. for the 

Respondents, sought permission to file 

compliance report. Permission is granted. 

The compliance report may be kept on 

record. In the absence of th& learned 

counsel for the Applicant copy of the 

compliqnce report could not be furnished 

to the Applicant side. 

Call this matter on 04.01.2008. 

CC,&rM 	
_iJ4 

Member (A) 
/bb/ 

04.01.2008 	O.A.•No.26 of 2007 was disposed 
of on 06.02.2007 by granting liberty 
to the Applicant to represent his case 
to the authorities for redissa1 of his 
grievances perthining to his 
promotion/non promotion. Non 

compliance of the said oi'der dated 
06.02.2007 is the subject matter of 
the present Contempt Proceeding. 
During the pendency of the Contempt 
Proceedings the Respondents passed 
an onler on 26.9.2007, cancelling the 
previous D. P.C, with a direction for 
convening the Review DPC, on the 
basis of revised Gradation List. As it 

	

V'C'S-€' ' 	4C1A3 
appears, to -th_repueutttion,ç  dated 
03.01.2008 (imm the Assistant 
Director) to the learned Sr.Standing 
Counsel appearing for the 
Respondents 1  state& that on the basis 
of the Review DPC,the prnmotion of 

coritd/- 
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ORIGINAL APPLICATION NO.26 OF 2007 

IN THE MAUER OF: 

TA PetitionT imder Soctioii 17 of the 
Administrative Tribunals Act 1985 

'praying for puths tof The 
Contemnors/ Respondents for non-
couitpliance of. JudinCnt and Order 
passed by the Hon'ble Tribunal in 0. A. 
N26of 2007 dted0602-2007. 

• 	 -AND- 

iWfHEMATFEROF; 

Md. Mabibul Islam 
Applicant 

-VERSUS- 

The Union of india.& Ors. 

Respondents 

-AND- 

iN THE MA1TER OF 

Md. Mahibul Islam 
Son of Late Ataur Rahman 
Diseal Engine Driver 
0111cc of the Supenntending Engineer, 
(HP1) All India Radio, 
Guwahati-781 014. 

Petitioner 
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-VERSUS - - 

SbriB.S.Lalli 
Director General 
All India Radio, 
Sansad Marg 
New Delhi-I 10001. 

SbriDineshDas 
Station Director, 
All India Radio, 
Guwahati- 781003 

Shri S.R. Deb Barman 
Station Director 
All India Radio, 
Post Office- Itanagar, 
Arunachal Pradesh. 

Sbri Vidya Sagar 
Chief Engineer (NEZ), 
All India Radio & Doordarshan 
Dr. P Kakoti Building 
Near GaneshgurI Flyover 
Ganeshguri, Guwahati-78 1006. 

Respondents/ 
Contemnors 

The humble petition of the above named 
petitioner: 

MOST RESPECTFULLY SHEWETrn. 

1. 	That your humble Petitioner had filed the Original Application No. 
26 of 2007 before this }Ion'ble Central Administrative Tribunal, Guwahati 
Bench, Gnwahali, against the discriminatory treatment made by the 
Respondents to the Petitioner by not promoting him to the post of Diesel 
Technician whereas junior persons were promoted to the post of Diesel 

ONAMMOMANA03 
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Technicians and also praying for a direction from this Hon'ble Tribunal to 
the Respondents to consider his case for promotion to the post of Diesel 
Technician. This Hon'ble Tribunal after hearing both the parties on 
06.02.2007 and was pleased to dispose off the Original Application at the 
Admission stage itself with a direction to the Petitioner to file a 
Comprehensive Representation before the T d  Respondent within one month 
from the date of passing of this order. It was further directed that if such 
Representation is ified the Respondent No. 2 shall consider and dispose of 
the same within three months and pass appmpriate orders thereon. 

A photocopy of the Judgment and Order dated 
06.02.2007 passed in O.A. No.26 of 2007 is 
annexed herewith and marked as ANNEXURE 
—A. 

That your petitioner begs to state that accordingly he filed a 
Comprehensive Representation before the Respondent No. 2 i.e. the 
Director General All India Radio, on 12-02-2007 praying for consideration 
of his case for promotion to the post of Diesel Technician. However, more 
than three months have already elapsed the Respondents have not 
considered the case or dispose off the said Representation with an 
appropriate order. As such finding no other alternative your Petitioner is 
compelled to file this Contempt Petition before this Hon'ble Tribunal to 
initiate contempt proceedings under the Contempt of Court Act. against the 
alleged Contemnor/Respondents. 

A photocopy of the Comprehensive 
Representation filed by the Applicant before the 
Respondent No. 2 i.e. the Director General, All 
India Radio, dated 12-02-2007 is Annexed 
herewith and marked as ANNEXURE- B. 

That your applicant begs to state that the Respondents/Contemnors 
have willfully and deliberately with a motive behind not complied the 
Hon'ble Tribunal's Judgment and Order dated 06.02.2007 passed in O.A. 
No. 26 of 2007. The Respondents/Contemnors have shown disrespect, 

A".  V'( 4a, 



EI 
-4- 

disregard and disobedience to this Hon'ble Tribunal. As such, the 
Respondents! Conteinnors deserve punishment from this Hon'ble Tribunal. 
It is a fit case, where the Respondents/Contenmors may be directed to 
appear before this Hon'ble Tribunal to explain as to why they have shown 
disrespect to this Hon'ble Tribunal. 

4. 	That this Petition is ified bonafide to secure the ends ofjustice. 

• In the premises, it is, most humbly and 
respectfully prayed that Your Lordships may be 
pleased to admit this petition and issue contempt 
notice to the Respondents/Contemnors to show 
cause as to vi4iy they should not be punished 
under Section 17 of the Administrative 
Tribunals Act, 1985 or to pass such appropriate 
order or orders as this Hon'ble Tribunal may 
deem fit and proper. 

Further, it is also prayed that in view of 
the deliberate disrespect and disobedience to this 
}Ion'ble Tribunal's order dated 06.02.2007 
passed in 0. A. No.26 of 2007 the 
Respondents/Conteinnors may be asked to 
appear in person before this Hon'ble Tribunal to 
explain as to why they should not be punished 
under the Contempt of Court Act. 

And for this act of kindness your Petitioner as in duty 
bound shall ever pray. 

Draft Charge 

vi41 
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DRAFT CHARGE 

The Petitioner aggrieved for ñon-compliañce of Judgment and 
Order dated 06.02.2007 passed by this Hon'ble Tribunal in O.A No.26 of 
2007. The Contemnors/Respondents have williIlly and deliberately violated 
the Judgment and Order dated 06,02.2007 passed by this Hon'ble Tribunal. 
Accordingly, the Respondents/Conlemnors are liable for Contempt of Court 
proceedings and severe punishment thereof as provided. Further, the 
Contenmors / Respondents may be directed by this Hon'ble Tribunal to 
appear in person and reply to the charges leveled against them before this 
l{on'ble Tribunal. 

4j ~' " t;I L 
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AFFIDAVIT 

MtMohibul Islam Son of Late Ataur Rabman, aged about 42 
years, working as Diesel Engine Driver, Office of the Superintending 
Engineer (HPT'). All India Radio, Guwahati-14 do hereby solemnly aflinn 
and state as follows: 

That I am the Applicant of 0. A. No.26 of 2007 and also petitioner 
in the instantpetitionandassuch,Lamflullyacquaünedsviih4iefacts .and 
circumstances of the case. 

That the statements made in paragraphs 	 - of the 
Contempt Petition are true to my. knowledge, those made in paragraphs 
- t 	- of the petition being matters of records are true 
tiy1iifonnatiorywhich• I believe to be true and the retate my humble 
subntissions. before thsHonble.Court. 

And I put my hand hereunto this affidavit on this S 	day of 
July, 2007 at Guwahati. 

Idenifieg by 
"L 

Advocate 
( 

W  

DEPONENT 

/ R ~ ~44 lto!6cta-  t-C) 
Solemnly aflinned before me by 
the Deponent who is identified by 	- 

Mr. Adil Abmed, Advocate, 
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HON'E3i.t i)tK.V.;i.\a HAN/\N1AN, VU I-( 1FJAllriAN 

Md. Mahibiji islam 
Son of Late Ataur Rahinan 
1)ies.el L.ngine Driver 
Office of the Supedniendinu Engineer, 
(IIPI), All India fladjo, ( 	ihffl 1-1 '1. 

Uy A vorat Mr.AJ\hiw'd. 

1. 

 

The (imon of 
Represented by ulic, crewv 
to t:he Goveriiwi I ut hid i 
t'-1inisry of lIlt)rI)dIi()u ('S.( 

A-\Vlnci, Shs1ri 13hctsvnn 
New Delhi-I. 

., 

I 

2. 	l)irec.or ( 
All India Bad jo E a nsud Ni i 
New Eelhii I C)(fl),1 

The Sbhon l)ireItS. 
All India Radio 
Giiwah aI:i3. 

'I'}'1E siI:inn I )ir4 ti 

AJI India Radio, 
it:finnijnr, 
i'c si. (JfIice-1 !LtI1 m lil t .

, 

II 4t(.'II II I tii I 

All !nuia liti i  
I)r.l > .KikI.i Iti i1 1  tij 
Near Ganeshuti i - i 
Gaiie.shjuri, (L1 wIi Ill 

6. 	Sb ri M.Zirdn 
L)iesel l('..'h fl C%.i n 
OIiie of ftc S h lIt n i l.)i•'t 
All India Radio, itaiiugar, 
Post Office I l:w tq iii 

L- ATTESTED 
'7. 	Shri K.NDa, 

All India fluidk. 
l<(kIfkJti', P(t.l. (.)IIi-kiLttjhtr, ADVOCATS 

.Versiis- 
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ANNEXURE 
	\\ 

	

To' 	 Date: 12.02.07 

	

The 	Director' General 	' 
All India Radio 
Sansad Marg 
New DeThi-11000i. 

(Through proper channel) 

Subject: ' Representation for jrotuolioñ to the post of Diesel Tccluiician from 
die  post of Dicscl Engine Driver in All India Radio as per diicction 
of the Fion'blc. Central Administrative Tribunal, Ouwahati Bench. 
Guwahati. 

Reference: Original Application N6.26 of 2007. 

Md. Mahibul Islam -Vs- The Union of bidia & Ors. 

Sir,, 

Most respectfully I beg to state that 1, was appointed to the post of 

Helper in All India Radio at (Iüwahati vide Order No. 21(6)184-S dated 23/4 

April 1984 w.e,f. 17-4-1984 and I was appointed as DieseL Engine Driver vide 
Order No. 1(I.1)/90-S/2495 dated 12/ 15.09.1990. Since then I am working as 

Diesel Engine Driver. Now I am working as Diesel Engine Driver in the 'Office of 

the Superintendent Engineer (HPT), All India Radio, Guwahati-14, Assain. 

	

I. 	That Sir, my next promotion from Diesel Engine Driver is Diesel 
Technician. The Diesel Technician is a GEoup 'C' post (Noi i-Gazetted)' Non-
Ministerial post. The posts of Diesel Technicians 'are filled through 100 % 

proniotion on seniority / fitness basis failing which by direct .ecruitinent. The 

Diesel Engine Drivers with ihrec ycars service experience arc eligible for 

promotion to the post of Diesel Technician. 

	

2. 	That Sir, Shri M. Zirdo was appointed as Diesel Engine Driver in All 
India Radio on 29-9-1994. Shri K.N. ,Das was appointed as Diesel Engine Driver.  

in All India Radio on 294-1994. Shri B. Borah was appointed as DieseL Engine 

Driver in All India Radio' on 19-10-1994 and Shni Tonii Riba was appointed as 

Diesel Engine Driver in All India Radio on 15-2-1995. It is to be stated that lam 
the senior most in the post of Diesel Engine Driver aniong the aforesaid persons. 

ATTESTED 

ADVOCATil 
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3. 	 at Sir, I got an information in the last part of December 1999 that 
two vacant posts of Diesel Technicians are going to be filled up through 
Departmental candidate at All India Radio, Itanagar and I offered myself as a 
candidate to the post of Diesel Technician at AiR, Itanagar through my 
willingness letter .datcd 13-12-1999 before the Chief Engineer All India Radio 
East Zone Calcutta. The Office of the Chief Engineer (NEZ), All India Radio vide 
their Circular No. lta-1 (9)12000-S/4126 dated 9-2-2000 informed all the Heads of 

All India Radio Stations Tawang, Tura, Agartala, Dibrugarh, Shillong, (luwaliati, 

Gangtok. Kohima, Inipital, Pasighat, Silchar, Aizwal and the Chief Engineer East 

Zone (AIR & tv.) Calcutta, about filling up of two vacant posts of Diesel 

Technicians at All India Radio, Itanagar. 

	

4, 	That Sir, even though my submission of willingness letter dated 13- 
12-1999 for consideration of my case to the post of Diesel Technician. in All India 
Radio at Itanagar, however, the concerned Authority had selected two persons 

namely, Shri Shri M. Zirdo and Shri Kbagen Das to the post of Diesel• Technician, 

who were juniors to mc.. Being aggrieved by this injustice I flied Representations 
dated 22-05-2000 and 20-06-2000 before the Chief Engineer (East Zone), Koikota. 

5. 	That Sir, the Deputy Director of (Adnm.) All India Radio vide his 
letter No. 4/l/2001-S-1V (A) 216 dated 26-3-2001, requested the Chief Engineer 

to apprise the latest position of the case, Accordingly, the Deputy Director 
Engineering, for Chief Engineer (East Zone) vidc his' letter No. 1(3'5)/2001-S(D-

Tech) dated 1-5-2001 has apprascd you that my case (bi promotion to (he post of 

Dicsct Tccluimcmnn could not be conidcied, bccausc the Diesel Engine J)iicr and 
Diesel Technicians are of local cadre and piomotion from Diesel Engine Di lvcr to 

Diesel Technicians is dc it at Station level. Accordingly, the Assistant Station 

Director on behalf of the Station Director vide his memorandum dated 29/31-05-
2001 informed inc that I am not eligible for promotion to the post of Diesel 
Technician at All India Radio, Itanagar It is worth to mention here that the other 
related Group C' Cadre promotions in All india Radio are made on Zonal 
Seniority basis by the concerned Authority. 

ATTESTED 
/ 

4DVOCATS 



. That Sir, Shri B. Bomb and Shri Tomi Riba were also promoted to 

the post of Diesel. Teelmician from Diesel Engine Driver in the year 2001 without 

issuing any Office Memorandum or Circular by the concerned Authority. 

That Sir, being aggrieved by the action of the concerned Authority I 

filed an Original Application No.26 of 2006 before the Hon'ble Central 

Administrative Tribunal, (3uwahati Bench, (juwahati for seeking a direction to the 

concerned Authority to consider my case for promotion to the post. of Diesel 

Technician either at All India Radio, Guwahati, Kohima, Tawang and Aizwal 

where the aforesaid posts are lying vacant. 

That Sir, the Hoifble Tribunal vide its order dated 06.02.2007 
passed in O.A.No.26 of 2007 directed inc to file a Comprehensive Representation 

before you for consideration of my case of, promotion to the post of Diesci 

Tecimician. 

Therefore, I most humbly filed this Representat:ion before you 

your kind and sympathetic consideration in this matter as iiiy junior has already 

been promoted to the post of Diesel Tecimician by superseding me. 

Thanking you in anticipation. 

Yours faithfully 

(M.d. Mahibul Islam) 
Son of Late Ataur Rahinan, 

Diesel Engine Driver, 
Office of the Superintending Engineer (H PT) 

All India Radio, 
Guwahali-1 4, Assain, 

ATTf SlED 

ADVOCATH 
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL 

GUWAHATI BENCH AT GUWAHATI 

CL 

...... 

SLLI..QP1 

C.P. NO. 12 OF 2007 

Mohibul Islam 

10 

• .Petitionel- 

-Versus-.. 

Union of India & Ors, 

•. 

-AND- 

Sri Dinesh Das 

•..2..QJ1I. 

-Versus-

Mohibul Islam 

BPQLLc..e..nt 

-AND- 

IN THE MATTER OF 

Compliance reporting of the order 

dated 6.2.2007 passed in OA No. 26 

of 2007 by this Honble Tribunal, 

The humble petition on behalf of the 

petitioners and for and on behalf of 

Union of India & Ors. above named-. 

Contd. . . 

F' 
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1. 	That the applica-n-t/petitionerapproached this 

.Hon'ble Tribunal for his promotion from Diesel Engine 

Driver to Diesel Technician. After hearing both the 

parties of the case being CA No. 26of 2007 the 'Honble 

'Tribunal vide order dated6.2.2007 allowed the applipa-

tion of the applicant. It was further directed by this 

Honble Tribunal that the applicant shall file a compre-. 

hensjve represeflatjon before me resondents and the 

Respondent No.2 shall consider and dispose the same 

within three months and pass appr'prjate orders thereon. 

2.. 	That the petitioner beas to state that the 

petitioner in compliance of the Qrder dated 6.2.2007 

passed by this Honble Tribunal in OA No. 26 of 2007 

- tried to promote the applicant and for the same the 

ptitjoner respondents has initiated steps and process 

has been going on. In Pursuance and in cothpljance with 

the Hon'ble Court order the Directorate Seneralof All 

• india Radio has passed the order dated 26.9.07 and 

cancelled the earlier oc and process has been initiated 
to hold a review DPC. 	' 

A copy of the order d:td. 26.9.07 IS annexed 

herewith as &inxure-i,,,. 

C/AL- 	Con t d. . . p / 

/ 
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That the aetitioner begs to state that your 

petitioner vide order dated 28.11.2007 disposed of the 

representation of the applicant and appraised the appli- 
/ 

cant regard,ing the order dated 26.9.07 and assurance has 

been given to the applicant that the review DPC will be 

held shortly to consider the promotion of the applicant. 

The said order was passed in compliance of the order 

dated 6.2.2007 passed by this Honble Tribunal in OA 

26/2007. 

A copy of the said order dtd. 28.11.2007 is 

annexed herewith as Annexuro 	fl. 

That the petitioner respondents boa to state 

that the respondents have in no any circumvented the 

order of this Honble High Court. There is no wilful 

violence or disrespect on the part of the respondents 

against the order and directior of this Honble Tribu-

nal. The respondents in compliance with the directiors 

of the order dated 6.2.2007 passed in OA 26 of 2007 has 

passed the order dated 28 .I.2007 and the same has been 

communicate to the applicant. 

That this petition is made bonafjde and for 

the ends of justice. 

Contd...p/- 
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In the premises aforesaid it is 

therefore prayed that your Lordships 

would be pleased to hear-  the par-

ties, peruse the records and after 

hearinq the parties may also be 

pleased to accept this Ivlisc petition 

supported by affidavit as compliance 

report of the order dtd. 6.2.2007 

passed by this Honble Tribunal in 

OA No.26 of 2007 and/or pass any 

other order or orders that this 

Honble Tribunal may deem fit and 

proper. 

And for this act of kindness the petitioner as in duty 

bound shall ever pray. 

• .Afftdavjt... 

OICLLk 
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AFFIDAVIT 

I S hr i Ott 	 o z; 4Jj 
aged about5'years, R/ôft// 

Guwahati in the District of Kamrup, Assam do hereby 

solemnly affirm and state as fol1ows 

That I am the 	se4,)y1 

in the instant petition and as such, I am 	well 

acquainted with the facts and circumstances of the case 

and authorised to swear this affidavit on behalf of the 

petitioner. 

The statement made in this affidavit and 	in 

paras I 	are'true tamy knowledae and those made 

in paras 	beina matters of record are true to my 

information derived therefrom which I believe to be true 

and the rests are my humble s:ubmission before this 

Honble Tribunal. 

And I sign this affidavit on this 	th day 

of 	l,2vvv 2007 at Guwahati. 

identified by 	DEPONENT 

Advocate' 

)lA 
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PRASAR BUARTI 
(BROADCASTING CORPORATION OF INDIA) 
DIRECTORATE GENERAL: ALL INDIA RADiO 

AKAST4WANI BHAWAN NEW DELHI-i 

F.NO. 4/13/2006-SIV(A) 	
Datcd 26 --Sept-07 

Subject : 	Regarding promotion of Diesel Engine Driver to the post 
of Diesel Technician in North East Zoie. 

Reference CE (NEZ)'s letter No.CE (NEZ)/1(36)2007S/DLDI9993 dated 
21,05,2007 on the above mentioned subject. 

CENEZ) is requested to initiate the process for review DPC to rectify tbe 
mistake and do justice to the eligible candidates by following the jtiuC1iPJ1 

app;'oved by CKQ as given below:- 

Cancei the DPCs held earlier whoSe action has 'resulted in 11just1ce. 
1-bid a review DPC to consid 	hc cases on zonai basis vic this 

Directorate's letter No.4/1/00l-S-IV(A) dated 8.0L2001 (copy enclosed )to give 
promotion to the eligible candidates. 	 / /1 

End: As above. 

(S. K. GA RG) 
Dy. Director of Admn.(P) 

For Director General. 

ci,iefEi:gineer(NEZ) 
(Kind alln: S/i. Maliesi: Ci,a,:d,'a, DE), 
AIR & TI", F, Ka/oti.Buildiizg, 
Ganesliguri Flyover, 
G.S.Road, Dispur, 
Gnii'ali a/i- 781006. 

a. 
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URGENT 

cOURT CASE 
FAX] SPEED POST 

V 	Nz1 	 PRASAR BHARATI 
 CORPORATION OF INDIA 

~
oCBROADCASTING 
 DIRECTORATE GENERAL: ALL INDIA RADIO 

AKASHVANI BHAWAN, NEW DELHI 

	

No.08/12/2007-SIV(A) 
0 	

Dated 01.10.2007 

	

Subject: 	Contempt case, CP No.12/2007 in i.A. No. 26/2007 
filed by Md. Islam, DED, AIR, GuWahati Vs Sb. 
B.S. LaH DG/ AIR & New Delhi & othets 

With reference to above mentioned case, it is mentioned that since an 
affidavit may be filed before the Hon'ble CAT, Guwahati indicating that the 
DG:AIR have directed the O/o CE(NEZ) to hold review DPC in the light of the 
extant rules on the subject and, inter-alias, consider the case of Mohd.Islarn for 
promotion if otherwise found eligible and suitable according to revised seniority 
and the rules for Review DPC. 

Further action may be takenaccordingly. 

(S.PI4T) 
Dy. Director of Admn. (E), 

For Difectr General. 

Chief Engineer(NEZ) 
(Kind at!,,: SI,. Mali esh Cli andra, DE), 
AIR & TV, F, Kakoti Building, 
Ganeshguri Flyover, 

G.S.Road, Dispur, 
Guwahati- 781006. 

I 	
----: 

r. 
:1. 8 OCT 200i 
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No.14 (6)/2007-S (Court Case)/Ml/ 

PRASAR BHARATI 
(BROADCASTING CORPORATION OF INDIA) 

ALL INDIA RAD!O:GUWAHATI 

BY HAND/URGENT 
CONTEMPT CASE 

Chandmari, Guwahati-781 003 
Dated the November 27, 2007 

M(3autam Baishya, 
Sr.CGSC, 
CAT, Guwahati bench, 
Guwahati 

Sub: Contempt Case, CP No.12/2007 in OA No.26/2007 filed by Md. Mohibul 
Islam, DED, AiR, Guwahati Vs Sh B.S.Lali, OG, AlE, New Delhi & Others. 

Ref: CE(NEZ), AIR&TV, Guwahati's letter No.CE(NEZ)/14 (3)/2007-S14144 
dated 27/11/2007. 

Sir, 

This is to inform that Chief Engineer (NEZ), AIR&TV, Guwahati has conveyed 
Directorate's instruction to file an affidavit before Hon'ble CAT, Guwahati bench indicating that The 
Director General, AIR, New Delhi vide letter No.08/12/2007-SIV(A)/536 dated 01/10/2007 (copy 
enclosed) have directed the 0/0 Chief Engineer (NEZ), AIR&TV, Guwahati to hold a review DPC in the 
light of extant ru!es to consider the case of Md. Mohibul Islam, DED for promotion, if otherwise found 
eligible and suitable according to revise/seniority and rules for the review DPC. 

You are therefore requested to prepare an affidavit accordingly for filing before the 
Hon'ble CAT, Guwahati bench on or before 29/11/2007. 

.1 

Enclosed: As above 

Yours faithfully, 

pt2
~ 
 

(Dinesh Ch Das) 
Station Director 

Copy to: 

Directorate General, {Kind Attn.: Sh S.P.Pant, DDA(E)}, All India Radio, Akashvani Bhavan, 
Parliament Street, New Delhi-hO 001 for kind information. 
Chief Engineer (NEZ), (Kind Attn.: Sh Mahadev Sarmah, DDA), AIR&TV, Dr. P. Kakoti's Building, 
Near Ganeshiuri flyover, G.S.Road, Guwahati-781 006 for kind information. 

Station Director 
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MOST IMMEJATE 

PRASAR BHABATI 
(BROADCASTING CORPORATION OF INDIA) 

D1FECTORATh GENERAL : ALL LNDIA RADIO 

No. 8/I 2/07-SIV(A)/ 
	 Dated the 28.11.2007 

Sub: Disposal of representation of Md.. Mohibul Islam, DED, AIR, 
• 	 Guwahati as per the direction of the Hon'ble CAT, Guwahati 

bench, Guwahali in OA No.26/2007 dated 06/02/2007. 

It is stated that in accordance with the Hon'ble CAT, Guwahati bench's 
order datc.d 06/02/2007 in OA No.26/2007 your representation dated 12/02/2007 was 
considered at DG:AIR (i.e., Respondent No.2) and directions were given to O/o Chief 
Engineer (NEZ), AIR&TV, Guwahati to prepare the seniority list of DED on zonal basis 
and consider your case accordingly in the light of thc extend rules on the subject, for the 
promotion to the post of Diesel Technician, if otherwise found eligible. 

91 1 X_ 
ILL 

(Anand Joshi) 
Section Officer 

for Director Gerciai 
Md. Mahibul Islam, 
DED, AIR, Guwahati.  

Cpyto:- 

1. Chief Engineer (NEZ), AIR&TV, Dr. P. Kakoti's Building, Near Ganeshguri 
flyover, G. S,Road, Guwahati-78 1 006. 

7Station Director, All India Radio, Chandmari, Guwahati-781 003. 

15 

U 


